
Written Answers 25 AUGUST 1958 Written Answers 2638

(m) ( 0  U * *  t t x v
*  wwr 3  «rnr ^  % 'rfrom-
m * r  m  q fro tar  *ftr
(^ ) SPhvst « r a  *r»fr % 5nr«»r i

fjpm ro sriw *  w* fwnro

«^£. « iK f*  r r  : wt « m  w«rr
«fif *Ht if? I M  fRT ^  f% :

(* )  »ot ®nr | f% «r* finrm 
f jp n w  sr̂ ?T n mr -sf̂  ?rrefta 
f w r srff % Pw*r <r*rc farf^nr *tp];

$ ;

(w) irfe ft, ?ft WT HTVR
fsprtff ^ nsfor* % fare fWv srcm*

<TT fT*TTT TT r f r  I  ’

* r o  iwr f lw  *hft (*,- Vo * 0 

lN ) : («f) 3ft 5T?rlr I f**TWT W*5T
% »t* x m  5m  fcrarar tftr 

firfjpm, *fara*r ««T^r 
% *rcm  jp n t £ m t  n -aw m  <pt % 

f w  fro  | 1

( « )  stft #  H?$t ifferr 1

Ballway Level Creasing

MO. Pandit D. N. XIwary: W ill the 
Minister of Railways be pleased to 
itate:

(a) whether it is fact that there Is 
•no level crossing for a distance of 
nearly three miles between Chupra 
and Mopasamhotcs stations on the 
North Eastern Railway; and

(b) if so, the reasons therefor?

The Deputy MfoMer of Railways 
<8hri 8hahaawas Khan): (a) Pre
sumably the Boo. Mender refers 
to Kopa-Samhota station. if so, Yes, 
Sir. However, 7 catUe-cttm-pedestrian
crou in p  e^dst between th#w two 
"tattoos.

(b) Level crossings are not provided 
on the consideration of length or dis
tance between the two stations. At 
the time of the construction of a rail
way line and upto a penod of 10 
years after the opening of the railway 
line, level crossings as required by 
the State Government are provided at 
Railway’s cost. Thereafter, if any 
level crossing is required to be provi
ded, the same is done on receipt of a 
request from the State Government 
and the State Government’s acceptance 
to bear the initial cost of construction 
as well as recurring cost of mainte
nance. The Railway Administration 
will provide a level crossing between 
Chupra and Kopa-Samhota, if a 
request is received from the State 
Government and the State Govern
ment agree to bear the cost as men
tioned above.

Derailment of Goods Train.

831. Pandit D. N. Tiwary: Will the 
Minister of Railways be pleased to 
state:

(a) the circumstances under which 
several wagons of the 906 Dn. Goods 
Express coming from Chupra were 
derailed at Barauni station yard on 
the 14th May, 1958;

(b) the loss suffered by the Railways 
on account of the damage to the track 
and goods in the derailed wagons; and

(c) whether responsibility has been 
fixed and proper steps taken against 
those responsible for the derailment?

The Deputy Minister of Railways 
(Shri Shaaawas Khan): (a) On 14-5-58 
at about 13.40 hours while No. 906 
Down Express Goods train was enter
ing line No. 5 of Barauni Station, 
there was a rail fracture. As a result 
of this, the train engine and three 
waggns got derailed and five wagons 
capsized.

(b) The cost o f ‘damage to Railway 
property was assessed at Rs. 300. There 
was no loss to the contents of derail
ed wagons.

(c) Hie accident was attributed to 
the breakage of tke rail which was
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due to a flaw in the metal; hence no 
individual was held responsible.

Railway AocMent on Sealdah

tt* . Shri D. C . Sharma: Will the
Minister of Railways be pleased to 
state:

(a) whether it is a fact that Rail 
accident took place on the Sealdah 
Platform on the 18th June, 1958;

(b) if so, extent of loss of human 
lives and property;

(c) the causes of the accident; and

(d) the action taken against the 
persons held responsible for the 
accident?

The Deputy Minister o f Railways 
(Shri Shahnawax Khan): (a) On 18th 
June 1958, at about 16.00 hours while 
the Engine of S383 Up Calcutta— Santi- 
pur Passenger was being attached on 
to the train standing on platform No. 
3 of Sealdah North Station, it bumped 
against the rake as a result of which 
one vehicle which was next to the 
engine derailed of its two leading 
wheels.

(b) No one was killed. However, 
twelve persons sustained minor in
juries and one grievous injuries.

The cost of damage to Railway pro* 
perty was assessed at Rs. 1,917.

(c) and (d). The G.R. Police have 
launched criminal proceedings against 
the Driver of the Train Engine and 
the case is sub judice.

F o re lfi Exchange for Purchase of 
New Ship*

m . Shri Radha Raauur. Will the 
Minister of Transport and Ceanaaaiea- 
tVona be pleased to state:

(a) whether the difficulties are being 
experienced to arrange payment to 
implement plans to buy new shipt> tor 
expansion of .Indista Shipping; and

(to) i« so, what action Government 
propose to take to carry on with the 
expansion plana for shipping?

Tfce H taM ar of Stale isi tfcaM taM ry

Certain difficulties are being experienc

ed owing to shortage of foreign ex
change. To overcome this the follow
ing measures have been taken*.—

(i) A  sum of £5 million has 
been earmarked for acquisition of 
ships by the Indian Shipping 
Companies both in the public and 
private sectors, from out of the 
Yen Credit negotiated with the 
Government of Japan.

(ii) A  small amount of Rs. 15 
lakhs has been made available 
from free foreign exchange re
sources during the current half 
year for acquisition of second-hand 
ships.

(in) Indian Shipping Companies 
have been permitted to acquire 
ships for overseas trade on self- 
financing basis by which the cost 
of ship is met out of its net foreign 
exchange earning. They have also 
been permitted to obtain over
drafts from foreign banks to meet 
the first instalment of the cost of 
acquisition where necessary. In 
this way 9 vessels totalling appro
ximately 51,000 G.B.T. have been 
purchased so far.

(iv) The possibility of purchas
ing ships for India on barter basis 
is being explored.

(v) The possibility of securing 
foreign exchange loans especially 
for purchase of ships is also being 
considered.

Hubli-Karwar Railway

SS4. Shri Joachim Alva: Will the 
Minister of Railways be pleased to 
state:

(a) whether the Deputy Minister for 
Railways (Shri Ramaswamy) made a 
statement recently at Hubli that the 
Hubli-Karwar railway will have to 
wait until the question of a major port 
at Karwar was settled; and

(b) what are the past and preeent 
proposals iiv regard to tfce establish
ment of a railway in North Kanara 
district?

The Pspaty Mtatsfair at b t t m n  
(Shri Sfcaaawa* Kfcaa): (a) No, flter..




